
/ 

IN THE CEN1RAL .DMINI3TRTIVE TRIBUNIL 
CTJTTACK BELCH CUCK 

Original Application No. 223 of 1994 

Date of Decisions 	22.4.1994 

Narendra Kuinar Fra 
	

Applicant (s) 

Versus 

Union of India & others 
	

Respondent (s) 

(FOR nTRucTIc.vS) 

Whether it be referred to reporters or not ? 

Whether it be circulated to al].the Benches of the 1 
Central Adrnjnstratjve Tribunals or not ? 

?'ER LDI 	'TRTWE) 	 VCW]N 
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ENTRA L ADMINMTRATIvE 'IR IBUNL 
CUTTACK BENCH:CtJTTCK 

Original Application No. 223 of 1994 

Date of Decisions 22.4.1994 

Narendra Kumar Behera 	Applicant 
Versus 

Union of India & Others 

For the applicant 

For the respondents 

CORAM; 

Respondents 

Mr .R .B.Mohapatra, 
Mvocate 

Mr.Ashok Mishra, 
Sr.Standing Counsel 
(Central) 

THE HONOtRABLE r4..K.P. ACHRYA, VICE - 
AND 

T HE HON OURA BLE IR .H .RAJENtRA ]RSAD, NE MBER (ADMN) 

JUDO NE 
rR.K.p,. CHRYA, VICEHIR1N: We have heard MrRoB.Mohapatra, learned 

counsel for the petitioner and Mr,Ashok Mishra, learned 
Senior Standing Counsel. 

2 • 	We did not think it fit and proper to keep this 

matter unnecessarily pending. The petitioner was working 

temporarily as ED.B.P.M. of Jaganjiathpur Branch Office 

in accot with the Balianta Sub-Office owing to the fact 

that the permanent incumbent Shrj Sudarshan Behera was 

involved in a case of nirder and ultimately acquitted, 
Shri Sudarsan has  been reinstated to service and consequent13 
the petitioner is out of job. As prayed for by r. S.B. 
Mohapatra, learned counsel for the petitioner, we would 

direct that the case of the petitioner ShriNarendra Kurnar 

Behera be considered for the post of EaD.B.P.Ma in any 

other post office within the circle along with others 

and if he is found to be suitable order of appointrTent be 

issued in his favour. Thus the application is accordingly 
disposed of. NO/osts. 
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ME NBER N 	RAT D/E) 	 VICE -CH 
2.. APP.9i 	Central /dministrative Tribunal 

Cuttack Bench Cuttack 
dated the 22.4.1994/ B.K, Sahoo 


